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fgekpy izns'k ljdkj 
 

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate, 
Sujanpur, Distt. Hamirpur (H. P.) 

 
In the matter of : 

 

 
 1. Dimple Kumar aged 35 years s/o Sh. Makholi Ram, r/o Village Bir, P.O. Bir Bagehra, 
Tehsil Sujanpur, District Hamirpur (H.P.). 
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 2. Ankita Kumari aged 21 years d/o Sh. Piyar Chand, r/o Village Ropa, P.O. Nalti,Tehsil 
& Distt. Hamirpur (H.P.) . . Applicants. 
 
 

Versus 
 

 General Public  . . Respondent. 
 

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,         
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001). 

  
 Dimple Kumar aged 35 years s/o Sh. Makholi Ram, r/o Village Bir, P.O. Bir Bagehra, 
Tehsil Sujanpur, District Hamirpur (H.P.) & Ankita Kumari aged 21 years d/o Sh. Piyar Chand, r/o 
Village Ropa, P.O. Nalti, Tehsil & Distt. Hamirpur (H.P.) have filed an application alongwith 
affidavits  in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended 
by Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage 
ceremony on 18-10-2020 at Village Ropa, P.O. Nalti, Tehsil & Distt. Hamirpur (H.P.) as per Hindu 
Rites and Customs and they are living together as husband and wife since then. Hence their 
marriage may be registered under Special Marriage Act, 1954.  
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objection personally or in writing before this 
court on or before 08-08-2024.  After that no objectios will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 05-07-2024 under my hand and seal of the court. 
 
 
Seal.    Sd/- 

(DR. ROHIT SHARMA,  H.A.S.), 
   Marriage Officer-cum-Sub-Divisional Magistrate, 

   Sujanpur, District Hamirpur (H.P.). 

 
__________ 

 
 
 

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate, 
Sujanpur, Distt. Hamirpur (H. P.) 

 
In the matter of : 

 

 
 1. Amit Kumar aged 29 years s/o Sh. Vinod Kumar, r/o Village Gaddi, P.O. Chamiana, 
Tehsil Sujanpur, District Hamirpur (H.P.). 
 2. Richa aged 29 years d/o Sh. Davinder Kumar, Village 124-125 # 2, Opp. Saccha 
Ashram Civil City, Chander Nagar, Ludhiana, Punjab . . Applicants. 
 
 

Versus 
 

 General Public  . . Respondent. 
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Subject.— Application for the registration of marriage under section 16 of Special Marriage Act, 

1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001). 
  
 Amit Kumar aged 29 years s/o Sh. Vinod Kumar, r/o Village Gaddi, P.O. Chamiana, Tehsil 
Sujanpur, District Hamirpur (H.P.) & Richa aged 29 years d/o Sh. Davinder Kumar, Village 124-
125 # 2, Opp. Saccha Ashram Civil City, Chander Nagar, Ludhiana, Punjab have filed an 
application alongwith affidavits  in this court under section 16 of Special Marriage Act, 1954 
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they have 
solemnized their marriage ceremony on 11-05-2023 at Chandan Bari Hall Harshila Resort, 
Ferozepur Road, Ludhiana, Punjab  as per Hindu Rites and Customs and they are living together as 
husband and wife since then. Hence their marriage may be registered under Special Marriage Act, 
1954.  
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 08-08-2024.  After that no objectios will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 05-07-2024 under my hand and seal of the court. 
 
 
Seal.    Sd/- 

(DR. ROHIT SHARMA,  H.A.S.), 
   Marriage Officer-cum-Sub-Divisional Magistrate, 

   Sujanpur, District Hamirpur (H.P.). 
 
 

___________ 
 
 
 

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate, 
Sujanpur, Distt. Hamirpur (H. P.) 

 
In the matter of : 

 

 
 1. Suresh Kumar aged 46 years s/o Late Sh. Breham Dass, r/o Village & P.O. Nalahi, 
Tehsil Sujanpur, District Hamirpur (H.P.). 
 
 2. Anita Kumari aged 43years d/o Sh. Prithi Chand, Village Chawan, P.O. Dhupkiara, 
Tehsil Jaisighpur, District Kangra (H.P.) . . Applicants. 
 
 

Versus 
 General Public  . . Respondent. 

 
Subject.— Application for the registration of marriage under section 16 of Special Marriage Act, 

1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001). 

 
 Suresh Kumar aged 46 years s/o Late Sh. Breham Dass, r/o Village & P.O. Nalahi, Tehsil 
Sujanpur, District Hamirpur (H.P.) & Anita Kumari aged 43years d/o Sh. Prithi Chand, Village 
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Chawan, P.O. Dhupkiara, Tehsil Jaisighpur, District Kangra (H.P.) have filed an application 
alongwith affidavits  in this court under section 16 of Special Marriage Act, 1954 (Central Act) as 
amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their 
marriage ceremony on 27-02-2002 at Village Chawan, P.O. Dhupkiara, Tehsil Jaisighpur, District 
Kangra (H.P.) as per Hindu Rites and Customs and they are living together as husband and wife 
since then. Hence their marriage may be registered under Special Marriage Act, 1954.  
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 08-08-2024.  After that no objectios will be entertained and marriage will be 
registered accordingly. 
 
 Issued today on 05-07-2024 under my hand and seal of the court. 
 
 
Seal.    Sd/- 

(DR. ROHIT SHARMA,  H.A.S.), 
   Marriage Officer-cum-Sub-Divisional Magistrate, 

   Sujanpur, District Hamirpur (H.P.). 
 
 

                                          __________ 
 
 
 

In the Court of Sh. Sanjay Kumar, HAS, Marriage Officer-cum-Sub-Divisional Magistrate, 
Bhoranj, District Hamirpur (H.P.)  

 
 1. Sandeep Kumar s/o Sh. Hari Dass, r/o Village Nailai, P.O. Mundkhar, Tehsil Bhoranj, 
Distt. Hamirpur (H.P.) 35 years old.  
 
 2. Sapna Kumari d/o Ram Lal, r/o Village Bari, P.O. Samaila, Tehsil Baldwara, Distt. 
Mandi (H.P.) 30 years old. 
    . 
 

Versus 
 

General Public 
 
 Sandeep Kumar s/o Sh. Hari Dass, r/o Village Nailai, P.O. Mundkhar, Tehsil Bhoranj, Distt. 
Hamirpur (H.P.) 35 years old & Sapna Kumari d/o Ram Lal, r/o Village Bari, P.O. Samaila, Tehsil 
Baldwara, Distt. Mandi (H.P.) 30 years old have filed an application alongwith affidavits in this 
court u/s 16 of the Special Marriage Act, 1954 (Central Act) as amended by Marriage Laws 
(Amendment Act 01, 49 of 2001) that they have solemnized their marriage ceremony at Santoshi 
Mata Mandir, Ladrour on dated 18-06-2024 as per Hindu Rites and Customs and they are living 
together as husband and wife since then. Hence their marriage may be registered under Special 
Marriage Act, 1954. 
 
 Therefore, the general public is hereby informed through this notice that any person who 
has any objection regarding this marriage can file the objections personally or in writing before this 
court on or before 08-08-2024.  After that no objection will be entertained and marriage will be 
registered accordingly. 
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 Issued today on 01-07-2024 under my hand and seal of the court. 
 
 
Seal.    Sd/- 

 

(SANJAY KUMAR, HAS),  
Marriage Officer-cum-SDM,  

Bhoranj, District Hamirpur (H.P.). 
 
 
 

__________ 
 
 
 
 

In the Court of Sub-Divisional Magistrate, Barsar, District Hamirpur (H.P.) Exercising the 
Powers of Marriage Officer under Special Marriage Act, 1954 

 
In the matter of:  
 
 1. Ms. Anu Purna age 34 years d/o Sh. Udham Singh, r/o V.P.O. Maharal, Tehsil 
Dhatwal at Bijhari, Distt. Hamirpur (H.P.).  
 
 2. Mr. Pankaj Singh age 39 years s/o Sh. Dilbag Singh, r/o Village Bhadrog, P.O. 
Naswal, Tehsil Ghumarwin, Distt. Bilaspur  (H.P.) ..Appellants.  
 

Versus 
 

General Public 
 

Subject.—Notice of  Marriage. 
 

 Ms. Anu Purna & Mr. Pankaj Singh have filed an application u/s 15 of the Special Marriage 
Act, 1954  alongwith affidavits and supporting documents in this court of undersigned in which 
they have stated that they solemnized their marriage ceremony on dated 18-04-2024 as per Hindu 
Rights and Customs at Kalka Mata Mandir, Tikker Rajputtan, Tehsil Barsar, Distt. Hamirpur 
(H.P.).  
 
 Therefore, the general public is hereby informed through this notice that any person having 
any objection regarding this marriage may file his/her objections personally or in writing before 
this court on or before 09-08-2024. In case no objection is received by 09-08-2024, it will be 
presumed that there is no objection to the registration of the above said marriage and the same will 
be registered accordingly. 
 
 Issued under my hand and seal of the court on 10-07-2024. 
 
 
 
 
Seal.    Sd/- 

Marriage Officer-cum-SDM,  
Sub-Division Barsar, District Hamirpur (H.P.). 
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In the Court of (Aprajita Chandel, HPAS), Sub-Divisional Magistrate  

Exercising the Powers of  Marriage Officer, Nadaun, District Hamirpur (H.P.) 
 
In the matter of: 
 
 1. Shivani Parmar d/o Sh. Ravi Kumar, r/o Village & P.O. Barara,, Tehsil Bhoranj,  
District Hamirpur (H.P.). 
 
 2. Manish Kaushal s/o Sh. Subhash Chand, r/o VPO Beha, Tehsil Nadaun, Distt. 
Hamirpur (H.P.).    
 

Versus 
 

General Public 
    
Subject.— Proclamation for  the Registration of  Marriage under section 5 of Special Marriage Act, 

1976.  
 
 Shivani & Manish Kaushal have filed an application under section 5 of  Special Marriage 
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in which they 
have stated that they intend to solemnize their marriage within next three calendar months. 
 
 Therefore, the general public is hereby informed through this notice that if any person 
having any objections regarding this marriage may file his/her objections personally or in writing in  
this court on or before 29-08-2024 at 11.00 A.M. In case no objection is received by           29-08-
2024 at 11.00 A.M., it will be presumed that there is no objection to the registration of this marriage 
and the marriage will be registered accordingly. 
 
 Issued under my hand and seal of the court on 06-07-2024. 
 
 
Seal.    Sd/- 

   (APRAJITA CHANDEL, HPAS), 
Sub-Divisional Magistrate-cum-Marriage Officer, 

   Nadaun, District Hamirpur (H.P.). 
 

__________ 
 

 
In the Court of (Aprajita Chandel HPAS), Sub-Divisional Magistrate  

Exercising the Powers of  Marriage Officer, Nadaun, District Hamirpur (H.P.) 
 
In the matter of: 
 1. Abhisek Sharma s/o Tilak Raj, r/o Village Hatpang, P.O. Golwan Khas, Tehsil 
Fatehpur,  District Kangra (H.P.). 
 
 2. Ashima d/o Sushil Sharma, r/o VPO Galhun, Tehsil Nadaun, Distt. Hamirpur (H.P.)   

 
Versus 

 
General Public 
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 Subject.— Notice for  Registration of  Marriage under Special Marriage Act, 1954.  
 
 The above applicants have filed an application under section 16 of Special Marriage Act, 
1954 alongwith affidavits and supporting documents in this court of undersigned in which they 
have stated that they have solemnized their marriage on 05-07-2024 at Baba Mehar Dass Mandir 
Committee Sadbar, P.O. Karaur, Tehsil Nadaun, Distt. Hamirpur and they are living as husband 
and wife since then. Hence their marriage may be registered.  
 
 Therefore, the general public is hereby informed through this notice that if any person who 
has the objections regarding this marriage can file the objections personally or in writing before this 
office on or before 22-08-2024 at 11.00 A.M. The objection(s) after 22-08-2024 at 11.00 A.M. will 
not be entertained by this office and then the marriage will be registered accordingly as per law 
prescribed. 
 
 Issued on this 06-07-2024 under my hand and seal of the office. 
 
 
Seal.    Sd/- 

   (APRAJITA CHANDEL, HPAS), 
Sub-Divisional Magistrate-cum-Marriage Officer, 

   Nadaun, District Hamirpur (H.P.). 
 

__________ 
 
 

In the Court of Sub-Divisional Magistrate, Barsar, District Hamirpur (H.P.)  
Exercising the Powers of Marriage Officer Under Special Marriage Act, 1954 

 
In the matter of: 
 
 1. Mr. Vikramjeet Singh age 33 year s/o Sh. Lekh Ram, r/o Village Manjru, P.O. Loharli, 
Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.). 
 
 2. Ms. Sanju Bala age 27 years d/o Sh. Prittam Singh, r/o Village and P.O. Raili Jajri, 
Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.) ..Appelants.  
 

Versus 
 

General Public 
    
Subject.— Notice of  Marriage.  
 
 Mr. Vikramjeet Singh & Ms. Sanju Bala have filed an application under section 15 of 
Special Marriage Act, 1954 alongwith affidavits and supporting documents in this court of 
undersigned in which they have stated that they have solemnized their marriage on 11-07-2024 as 
per Hindu rites and customs at Kalka Mata Mandir, Tikker Rajputtan, Tehsil Barsar, Distt. 
Hamirpur (H.P.).  
 
 Therefore, the general public is hereby informed through this notice that if any person 
having any objections regarding this marriage can file his/her objections personally or in writing 
before this court on or before 12-08-2024. In case no objection is received by 12-08-2024, it will be 
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presumed that there is no objection to the registration of the above said marriage and the same will 
be registered accordingly. 
 
 Issued under my hand and seal of the court on 12-07-2024. 
 
 
Seal.    Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
   Sub-Division Barsar, District Hamirpur (H.P.). 

 
 

__________ 
 
 

In the Court of Executive Magistrarte Anni, Distt. Kullu (H.P.) 
 
 Krishna Devi ..Applicant.  

 
Versus 

 
 General Public ..Respondent. 
 
Subject.—Notice under section 13(3) of Birth & Death Act, 1969. 
  
 Smt. Krishna Devi d/o Sh. Prem Chand, r/o Village Kuthed, P.O. Dalash, Tehsil Anni, 
Distt. Kullu (H.P.) has moved an application through District Registrar (B&D)-cum-Chief Medical 
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth 
registration event of herself Smt. Krishna Devi d/o Sh. Prem Chand born on 01-01-1972 has not 
been entered in the record of Gram Panchayat Beongal. 
 
 Hence, the general public is hereby made aware through this notice that if any person or 
relatives have any objection regarding entering birth event of the applicant Smt. Krishna Devi d/o 
Sh. Prem Chand born on 01-01-1972, in the Panchayat record of Gram Panchayat Beongal, 
he/she/they may file his/her/their objections on or before 24-08-2024 before this court. In case of 
non-filing of any objection, the ex-parte order will be passed. 
 
 Given under my seal and signature on this 24th of July, 2024. 
 
Seal.    Sd/- 
    Executive Magistrate, 
    Anni, Distt. Kullu (H.P.).  
 

___________ 
 
 

In the Court of Executive Magistrarte Anni, Distt. Kullu (H.P.) 
 
 Puran Chand ..Applicant.  

 
Versus 

 
 General Public ..Respondent. 
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Subject.—Notice under section 13(3) of Birth & Death Act, 1969. 
  
 Sh. Puran Chand s/o Sh. Man Sukh, r/o Village Rashandi, P.O. Khanag, Tehsil Anni, Distt. 
Kullu (H.P.) has moved an application through District Registrar (B&D)-cum-Chief Medical 
Officer, Kullu in the office of the undersigned accompanying with an affidavit stating that the birth 
registration event of himself Sh. Puran Chand s/o Sh. Man Sukh born on 01-03-1964 has not been 
entered in the record of Gram Panchayat Lajheri. 
 
 Hence, the general public is hereby made aware through this notice that if any person or 
relatives have any objection regarding entering birth event of the applicant Sh. Puran Chand s/o   
Sh. Man Sukh born on 01-03-1964, in the Panchayat record of Gram Panchayat Lajheri, 
he/she/they may file his/her/their objections on or before 23-08-2024 before this court. In case of 
non-filing of any objection, the ex-parte order will be passed. 
 
 Given under my seal and signature on this 23rd of July, 2024. 
 
 
Seal.    Sd/- 
    Executive Magistrate, 
    Anni, Distt. Kullu (H.P.).  
 

___________ 
 
 
 

In the Court of Sh. Raman Kumar Sharma, Marriage Officer-cum-Sub-Divisional 
 Magistrate, Manali, District Kullu (H.P.) 

  
In the matter of : 
 
 1. Sh. Karan Singh aged 24 years s/o Sh. Pritam Chand, r/o Village Trashi, P.O. 
Patlikuhal, Tehsil Manali, Distt. Kullu (H.P.)-175 129. 
 
 2. Ms. Sunita aged 27 years d/o Prakash Chand, r/o Village Bagani, P.O. Fojal, Tehsil & 
Distt. Kullu (H.P.) ..Applicants.  
 

 
Versus 

 
General Public 

 
Subject.—An application for the registration of marriage under section 15 of Special Marriage Act, 

1954. 
 
 Whereas Sh. Karan Singh aged 24 years s/o Sh. Pritam Chand, r/o Village Trashi, P.O. 
Patlikuhal, Tehsil Manali, Distt. Kullu (H.P.)-175 129 & Ms. Sunita aged 27 years d/o Prakash 
Chand, r/o Village Bagani, P.O. Fojal, Tehsil & Distt. Kullu (H.P.) has presented an application on 
18-07-2024 in this court for the registration of marriage under Special Marriage Act, 1954.  
 
 Hence , this proclamation is hereby issued for the information of General Public that if any 
person have any objection for the registration of the above marriage can appear in this court on    
17-08-2024 at 2.00 P.M. to object registration of above marriage personally or through an 
authorized agent , failing which this marriage will be registered under this Act, 1954 accordingly. 
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 Given under my hand and seal of the court on 19th day of July, 2024.  
 
 
     
Seal.    Sd/-  

Special Marriage Officer-cum-Sub-Divisional Magistrate, 
Manali, District Kullu (H.P.). 

 

 
____________ 

 
 
 
 

In the Court of Sh. Raman Kumar Sharma (HPAS), Special Marriage Officer-cum-Sub-
Divisional Magistrate, Manali, District Kullu (H.P.) 

  
In the matter of : 
 
 1. Mr. Savya Sachi Sharma aged 37 years s/o Sh. Chuni Lal Sharma, r/o Village & P.O. 
Jagatsukh, Tehsil Manali, Distt. Kullu (H.P.). 
 
 2. Ms. Shivani aged 39 years d/o Padam Raj Sharma, r/o 1601/B2, Vishav Karma 
Colony, Kalka, Pinjore, Panchkula, Haryana 134 102 do hereby declare as follows:—   
 

 
Versus 

 
General Public 

 
Subject.—An application for the registration of marriage under section 15 of Special Marriage Act, 

1954. 

 
 Mr. Savya Sachi Sharma aged 37 years s/o Sh. Chuni Lal Sharma, r/o Village & P.O. 
Jagatsukh, Tehsil Manali, Distt. Kullu (H.P.) & Ms. Shivani aged 39 years d/o Padam Raj Sharma, 
r/o 1601/B2, Vishav Karma Colony, Kalka, Pinjore, Panchkula, Haryana 134 102 have presented 
an application on 18-07-2024 in this court for the registration of marriage under Special Marriage 
Act, 1954.  

 
 Hence, this proclamation is hereby issued for the information of General Public that if any 
person having any objection for the registration of marriage can appear in this court on    17-08-
2024 at 2.00 P.M. to object registration of above marriage personally or through an authorized agent 
, failing which this marriage will be registered under this Act, 1954 accordingly. 

 
 Given under my hand and seal of the court on 19th day of July, 2024.  
 
 
     
Seal.    Sd/-  

Special Marriage Officer-cum-Sub-Divisional Magistrate, 
Manali, District Kullu (H.P.). 
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In the Court of Sh. Raman Kumar Sharma (HAS), Special Marriage Officer-cum-Sub-

Divisional Magistrate, Manali, District Kullu (H.P.) 
  

In the matter of : 
 
 1. Anshul Thakur s/o Sh. Vijay Thakur, r/o Hotel Comfort Inn Manali, Tehsil Manali, 
Distt. Kullu (H.P.). 
 
 2. Divya Thakur d/o Sh. Sudershan Thakur, r/o H.No. 34, Ward No. 3, Circuit House 
Road, Manali, Tehsil Manali, Distt. Kullu (H.P.).   
 

 
Versus 

 
General Public 

 
Subject.—An application for the registration of marriage under Special Marriage Act, 1954. 
 
 Anshul Thakur s/o Sh. Vijay Thakur, r/o Hotel Comfort Inn Manali, Tehsil Manali, Distt. 
Kullu (H.P.) & Divya Thakur d/o Sh. Sudershan Thakur, r/o H.No. 34, Ward No. 3, Circuit House 
Road, Manali, Tehsil Manali, Distt. Kullu (H.P.) has presented an application on 18-07-2024 in this 
court for the registration of marriage under Special Marriage Act, 1954.  
 
 Hence, this proclamation is hereby issued for the information of General Public that if any 
person having any objection for the registration of the above marriage can appear in this court on    
17-08-2024 at 2.00 P.M. to object registration of above marriage personally or through an 
authorized agent , failing which this marriage will be registered under this Act, 1954 accordingly. 
 
 Given under my hand and seal of the court on 19th day of July, 2024.  
 
     
Seal.    Sd/-  

Special Marriage Officer-cum-Sub-Divisional Magistrate, 
Manali, District Kullu (H.P.). 

 
__________ 

 
 
 

le{k Jh _"kHk 'kekZ c vf[r;kj lgk;d lekgrkZ izFke Js.kh] rglhy f'keyk xzkeh.k] 
 ftyk f'keyk ¼fg0iz0½ 

 
eqdíek la[;k % 26@2024     rkjh[k ejtqvk % 26&04&2023  rkjh[k is'kh % 30&07&2024          
 
 Jh gjh flag iq= Jh jke flag] fuoklh jke Hkou] fcyks lkbZ QySV~l eSgyh] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½    - - izkFkhZA 
  

cuke 
 

 1- Jh eksgu yky iq= tho.kw] fuoklh lkbZ QySV~l eSgyh] rglhy f'keyk xzkeh.k] ftyk f'keyk 
¼fg0iz0½] 2- Jh jkds'k iq= iq.kZlq[k] fuoklh xkao o Mk0 dukgj] rglhy dqekjlSu] ftyk f'keyk ¼fg0iz0½ 
       - - izfroknhx.kA 
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 izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq izkFkZuk&i= ckcr Hkwfe eUnjtk 
[kkrk@[krkSuh ua0 156 feu@250] [kljk ua0 214] jdck rknknh 00&03&64 gS0] eksgky@ekStk eSgyh] 
rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 izkFkZuk&i= Jh gjh flag iq= Jh jke flag] fuoklh jke Hkou] fcyks lkbZ QySV~l eSgyh] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ us bl U;k;ky; esa izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr 
rdlhe gsrq [kkrk@[krkSuh ua0 156 feu@250] [kljk ua0 214] jdck rknknh 00&03&64 gS0] 
eksgky@ekStk eSgyh] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ ckjs izLrqr fd;k gSA ftlesa izfroknh 
ua0 1 o 2 dh rkehy lk/kkj.k rjhds ls lEHko u gks ik jgh gSA 
  
 vr% b'rgkj }kjk izfroknh ua0 1 o 2 dks lwfpr fd;k tkrk gS fd ;fn mDr ekeyk ckcr rdlhe 
ckjs dksbZ mtj o ,rjkt gks rks Lo;a o fyf[kr rkSj ij fnukad 30&07&2024 dks vijkà 2-00 cts dksVZ 
ifjlj pDdj (DLSA Top Floor Room) esa vkdj viuk ,rjkt is'k djs vU;Fkk ,drjQk dk;Zokgh 
vey esa ykbZ tk,xhA  
 
 vkt fnukad 22&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ izFke Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 
 

&&&&&&&&&&  
 
 
 

le{k Jh _"kHk 'kekZ c vf[r;kj lgk;d lekgrkZ izFke Js.kh] rglhy f'keyk xzkeh.k] 
 ftyk f'keyk ¼fg0iz0½ 

 
eqdíek la[;k % 21@2024     rkjh[k ejtqvk % 26&04&2023  rkjh[k is'kh % 30&07&2024          
 

 Jh egs'k pUn iq= Jh jkeewfrZ] fuoklh xzke ukxy] rglhy ukgu] ftyk fljekSj ¼fg0iz0½ - - izkFkhZA 
  

cuke 
 

 1- Jherh 'kkjnk iRuh jke Lo:i] fuoklh ekStk fodkluxj] rglhy f'keyk xzkeh.k] ftyk f'keyk 
¼fg0iz0½] 2- Jherh inek nsoh iRuh ukjk;.k nr] fuoklh ekStk fodkluxj] rglhy f'keyk xzkeh.k] ftyk 
f'keyk ¼fg0iz0½] 3- Jherh ohuk iRuh fnus'k] fuoklh ekStk fodkluxj] rglhy f'keyk xzkeh.k] ftyk 
f'keyk ¼fg0iz0½] 4- Jh lq'khy dqekj iq= Jh gal jkt] fuoklh ekStk fodkluxj] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½] 5- Jherh la;ksDrk iRuh jkts'k dqekj] fuoklh ekStk fodkluxj] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½] 6- Jh vuqie iq= 'ke'ksj flag] fuoklh ekStk fodkluxj] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½    - - izfroknhx.kA 
 
 
 izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq izkFkZuk&i= ckcr Hkwfe eUnjtk 
[kkrk@[krkSuh ua0 34@46] fdÙkk 15] jdck rknknh 1625-70 oxZ eh0] eksgky@ekStk fodkluxj] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
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 izkFkZuk&i= Jh egs'k pUn iq= Jh jkeewfrZ] fuoklh xzke ukxy] rglhy ukgu] ftyk fljekSj 
¼fg0iz0½ us bl U;k;ky; esa izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq [kkrk@[krkSuh ua0 
34@46] fdÙkk 15] jdck rknknh 1625-70 oxZ eh0] eksgky@ekStk fodkluxj] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½ ckjs izLrqr fd;k gSA ftlesa izfroknh ua0 2 rk 6 dh rkehy lk/kkj.k rjhds ls 
lEHko u gks ik jgh gSA 
  
 vr% b'rgkj }kjk izfroknh ua0 2 rk 6 dks lwfpr fd;k tkrk gS fd ;fn mDr ekeyk ckcr 
rdlhe ckjs dksbZ mtj o ,rjkt gks rks Lo;a o fyf[kr rkSj ij fnukad 30&07&2024 dks vijkà 2-00 
cts dksVZ ifjlj pDdj (DLSA Top Floor Room) esa vkdj viuk ,rjkt is'k djsa vU;Fkk ,drjQk 
dk;Zokgh vey esa ykbZ tk,xhA  
 
 vkt fnukad 20&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ izFke Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 

&&&&&&&&&&  
 
 

le{k Jh _"kHk 'kekZ c vf[r;kj lgk;d lekgrkZ izFke Js.kh] rglhy f'keyk xzkeh.k] 
 ftyk f'keyk ¼fg0iz0½ 

 
eqdíek la[;k % 23@2018     rkjh[k ejtqvk % 01&06&2018  rkjh[k is'kh % 30&07&2024          
 
 Jh lkfyx jke iq= uSu flag] fuoklh xkao f'kykbZ] ftyk fljekSj ¼fg0iz0½ - - izkFkhZA 
  

cuke 
 

 1- Jh fojsUnz dqekj iq= Jh fudk jke] fuoklh xkao pksdyh] Mk0 eSgyh] rglhy f'keyk xzkeh.k] 
ftyk f'keyk ¼fg0iz0½] 2- Jh Qwy pUn iq= fudk jke] fuoklh xkao 'ksjksMh] Mk0 eSgyh] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½] 3- Jh izeksn iq= fudk jke] fuoklh xkao 'ksjksMh] Mk0 eSgyh] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 4- Jherh ccyh iq=h fudk jke] fuoklh xkao o Mk0 lk/kwiqy] 
rglhy d.Mk?kkV] ftyk lksyu ¼fg0iz0½] 5- Jherh fo|k iq=h fudk jke] fuoklh xkao o Mk0 lk/kwiqy] 
rglhy d.Mk?kkV] ftyk lksyu ¼fg0iz0½] 6- Jh fd'ku pUn iq= eksrh jke] fuoklh ekStk eSgyh] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½] 7- Jh fojsUnz iq= iw.kZ pUn] fuoklh dksVx<+] rglhy dqekjlSu] 
ftyk f'keyk ¼fg0iz0½] 8- Jh dqyrkj flag iq= bZUnz flag] fuoklh ekStk@eksgky eSgyh] rglhy f'keyk 
xzkeh.k] ftyk f'keyk ¼fg0iz0½    - - izfroknhx.kA 
 
 
 izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq izkFkZuk&i= ckcr Hkwfe eUnjtk 
[kkrk@[krkSuh ua0 98@178][kljk ua0 1029] 1031] 1033] 1040] 1042] eksgky@ekStk eSgyh] rglhy 
f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 izkFkZuk&i= Jh lkfyx jke iq= uSu flag] fuoklh xkao f'kykbZ] ftyk fljekSj ¼fg0iz0½ us bl 
U;k;ky; esa izkFkZuk&i= cjk;s tsj /kkjk 123 ds vUrxZr rdlhe gsrq [kkrk@[krkSuh ua0 98@178] [kljk 
ua0 1029] 1031] 1033] 1040] 1042] eksgky@ekStk eSgyh] rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½ 
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ckjs izLrqr fd;k gSA ftles ekSdk rdlhe vey esa ykbZ tk pqdh gSA ftlesa izfroknh ua0 1 rk 8 dh 
rkehy lk/kkj.k rjhds ls lEHko u gks ik jgh gSA 
  
 vr% b'rgkj }kjk izfroknh ua0 1 rk 8 dks lwfpr fd;k tkrk gS fd ;fn mDr ekeyk ckcr 
rdlhe ckjs dksbZ mtj o ,rjkt gks rks Lo;a o fyf[kr rkSj ij fnukad 30&07&2024 dks vijkà 2-00 
cts dksVZ ifjlj pDdj (DLSA Top Floor Room) esa vkdj viuk ,rjkt is'k djs vU;Fkk ,drjQk 
dk;Zokgh vey esa ykbZ tk,xhA  
 
 vkt fnukad 24&07&2024 dks esjs gLrk{kj o eksgj vnkyr ls tkjh fd;k x;kA 
 
 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ izFke Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 
 

&&&&&&&&&&  
 
 
 

c vnkyr Jh txnh'k 'kekZ lgk;d lekgrkZ f}rh; Js.kh] rglhy f'keyk xzkeh.k] 
 ftyk f'keyk ¼fg0iz0½ 

 
eqdíek la[;k % 28@2024     rkjh[k ejtqvk % 10&01&2024  rkjh[k is'kh % 21&08&2024          
 
 Jherh bUnzk nsoh ¼mek nsoh½ iq=h yksd jke iRuh Ñ".k nr] fuoklh eFkksyh] rglhy f'keyk] ftyk 
f'keyk ¼fg0iz0½    - - izkfFkZ;kA 
  

cuke 
 

vke turk 
 

jktLo vfHkys[k esa uke nq#Lrh ds ckjs i=A 
 
 Jherh bUnzk nsoh ¼mek nsoh½ iq=h yksd jke iRuh Ñ".k nr] fuoklh eFkksyh] rglhy f'keyk] ftyk 
f'keyk ¼fg0iz0½ us bl vk'k; ds lkFk izLrqr fd;k gS fd egky oykW.k esa izkfFkZ;k Hkwfe [kkrk [krkSuh la0 
9] 10] 20 o egky /kequ] [kkrk la0 22 okdk eqgky oykW.k] iVokj o`Ùk puksx o okdk egky /kequ] iVokj 
o`Ùk /kequ] rglhy f'keyk] ftyk f'keyk ¼fg0iz0½ esa ekfyd o dCtk/kkjh gSA izkfFkZ;k dk uke ekStk oykW.k 
o ekStk /kequ ds jktLo vfHkys[k esa mek nsoh gS tcfd 'kknh ds ckn izkfFkZ;k dk uke cny dj mek dh 
txg bfUnjk nsoh dj fn;k x;k egky eFkksyh jktLo vfHkys[k esa o ifjokj jftLVj udy xzke iapk;r 
jkeiaja esa Hkh izkfFkZ;k dk uke bZUnzk iRuh Ñ".k nr ntZ gSA izkfFkZ;k jktLo fjdkMZ egky /kew.k o egky 
oykW.k esa viuk uke mek nsoh ds LFkku ij bUnzk nsoh nq#Lr djuk pkgrh gSA 
 

 vr% b'rgkj gtk ds vkns'k ds ckn ctfj;k b'rgkj }kjk vke turk dks lwfpr fd;k tkrk gS fd 
;fn fdlh dks Hkh mijksDr eqdíek jktLo fjdkMZ esa uke nq#Lr djus ckjs dksbZ mtj o ,rjkt gks rks 
Lo;a ;k fyf[kr rkSj ij fnukad 21&08&2024 dks izkr% 10-00 cts dksVZ ifjlj pDdj esa ;k mijksDr 
frfFk ls igys viuk ,rjkt is'k djs vU;Fkk ,drjQk dk;Zokgh vey esa ykbZ tk,xhA 
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 vkt fnukad 22&07&2024 dks esjs gLrk{kj o eksgj lfgr vnkyr ls tkjh fd;k x;kA 
 
 
eksgjA      gLrk{kfjr@& 
                                    lgk;d lekgrkZ f}rh; Js.kh] 

 rglhy f'keyk xzkeh.k] ftyk f'keyk ¼fg0iz0½A 
 
 

&&&&&&&&&&  
  

 
In the Court of Ms. Kavita Thakur, Sub-Divisional Magistrate, Shimla (Rural),  

District Shimla (H.P.) 
 

 Ms. Sunita Kumari d/o Sh. Paras Ram, r/o Village Dhalu, P.O. Shoghi, Tehsil & Distt. 
Shimla (H.P.).   
 

Versus 
 

 

 General Public . . Respondent. 
  
 Whereas, Ms. Sunita Kumari d/o Sh. Paras Ram, r/o Village Dhalu, P.O. Shoghi, Tehsil & 
Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of undersigned under 
section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of birth of herself 
namely Ms. Sunita Kumari in the records of Registrar, Birth and Death in Gram Panchayat 
Anandpur, Shimla (H.P.) as under:—    
 
Sl. 
No. 

Name of the family member Relation Date of Birth 

1.  Sunita Kumari  Self 15-01-1975 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and 
Death in Gram Panchayat Anandpur, Shimla (H.P.) may file their claims/objections in this court on 
or before one month of publication of this notice in Govt. Gazette, failing which necessary orders 
will be passed.    
 
 Issued today on 24-07-2024 under my signature and seal of the court. 
 

Seal.    Sd/- 
Sub-Divisional Magistrate, 

Shimla(R), District Shimla (H.P.).  
 

__________ 
 

In the Court of Sh. Rishabh Sharma, Tehsildar, Shimla (Rural),  
District Shimla (H.P.) 

 

 Smt. Sharda d/o Late Sh. Kanshi Ram, r/o Village Rehai, P.O. Chailly, Tehsil Shimla Rural, 
Distt. Shimla (H.P.).   
 

Versus 
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 General Public . . Respondent. 
  
 Whereas, Smt. Sharda d/o Late Sh. Kanshi Ram, r/o Village Rehai, P.O. Chailly, Tehsil 
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of 
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of 
birth of herself namely Smt. Sharda Devi in the records of Registrar, Birth and Death of Secy-cum-
Registrar Gram Panchayat Girab Khurd, Shimla (H.P.).    
 
Sl. 
No. 

Name of the family member Relation Date of Birth 

1.  Sharda Devi  Self 10-02-1970 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and 
Death of secy-cum-Registrar in Gram Panchayat Girab Khurd, Shimla (H.P.) may file their 
claims/objections in this court on or before one month of publication of this notice in Govt. 
Gazette, failing which necessary orders will be passed.    
 
 Issued today on 18-07-2024 under my signature and seal of the court. 
 
 
 

Seal.    Sd/- 
Executive Magistrate-cum-Tehsildar, 

Shimla(R), District Shimla (H.P.).  
 
 
 
 

__________ 
 
 
 

In the Court of Executive Magistrate Theog, Tehsil Theog,  
District Shimla (H.P.) 

 

 Smt. Sanki Devi w/o Sh. Surat Ram, r/o Village Jhali, P.O. Jais, Tehsil Theog, Distt. Shimla 
(H.P.).   
 

Versus 
 

 

 General Public . . Respondent. 
  
 Whereas, a case regarding entry of death of Smt. Sanki w/o Sh. Surat Ram, r/o Village 
Jhali, P.O. Jais, Tehsil Theog has been received in this office from the Additional District Registrar 
of the Birth & Death with his vide Letter No. 4535, dated 10-06-2024 for further necessary action 
under section 13(3) of the Birth & Death registration Act, 1969. 
 
 Whereas Sh. Sandeep Singh has also submitted an application on dated 15-07-2024 in this 
office to enter the date of death of his mother namely— decease Sanki Devi in the record of 
Registrar, Birth & Death, in Gram Panchayat Basa Theog, Tehsil Theog, Distt. Shimla (H.P.). 
 

Sl. No. Name of the Deceased Date of Death 

1. Sanki Devi 30-09-2019 
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 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of death of above named person in the records of Registrar, 
Birth and Death, in Gram Panchayat Basa Theog, Tehsil Theog, Distt. Shimla (H.P.) may file their 
claims/objections in this court within one month of publication of this notice in Govt. Gazette, 
failing which necessary orders will be passed.    
 
 Issued today on 22-07-2024 under my signature and seal of the court. 
 
 

Seal.    Sd/- 
Executive Magistrate,  

Tehsil Theog, District Shimla (H. P.). 
 
 

_________ 
 
 
 

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural), 
 District Shimla (H.P.) 

 

 1. Sh. Ayush Banta s/o Sh. Akshay Kumar Sood, r/o V.P.O. Mashobra, Tehsil Shimla 
(Rural), District Shimla (H.P.) age 28 years.  
 
 2. Ms. Pallvi Rana d/o Sh. Pradeep Rana, r/o Janki Lower Koti, Tehsil Rohru, Distt. Shimla 
(H.P.) age 28 years. 
      
                              Versus 

 
General Public 

 
Subject.—Registration of Marriage under section 8(4) of the H.P. Registration Marriages Act, 1996. 
 
 Sh. Ayush Banta s/o Sh. Akshay Kumar Sood, r/o V.P.O. Mashobra, Tehsil Shimla (Rural), 
District Shimla (H.P.) & Ms. Pallvi Rana d/o Sh. Pradeep Rana, r/o Janki Lower Koti, Tehsil 
Rohru, Distt. Shimla (H.P.) have filed an application alongwith affidavits in the court of the 
undersigned stating therein that they have solemnized their marriage on 08-12-2023, but the 
marriage has not been found entered in the records of Registrar of Marriages concerned M.C./ 
Gram Panchayat, Tehsil & Distt. Shimla.   
 
 Therefore, objections are hereby invited from the General Public through this notice, that if 
anyone has any objection regarding registration of this marriage, they can file their objections 
personally or in writing before the court of undersigned on or before 24-08-2024. After that no 
objection shall be entertained and marriage will be registered accordingly. 
 
 Issued under my hand and seal of the court today on 25th July, 2024. 
 
 
 
Seal.       Sd/- 

Marriage Officer-cum-Sub-Divisional Magistrate, 
Shimla (Rural), Distt. Shimla (H.P.).  
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In the Court of Sh. Jagdish Sharma, Naib Tehsildar, Shimla (Rural)  

District Shimla (H.P.) 
 

 Sh. Sanjay Kumar s/o Pratap Singh, r/o Village Kuftu, P.O. Darbhog, Tehsil Shimla Rural, 
Distt. Shimla (H.P.).   
 

Versus 
 

 

 General Public . . Respondent. 
  
 Whereas, Sh. Sanjay Kumar s/o Pratap Singh, r/o Village Kuftu, P.O. Darbhog, Tehsil 
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of 
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of 
birth of himself namely Sanjay Kumar in the records of Registrar, Birth and Death of Secy.-cum-
Registrar Gram Panchayat Dharbog, Tehsil Shimla (R) (H.P.).    
 
Sl. 
No. 

Name of the family member Relation Date of Birth 

1. Sanjay Kumar Self 14-04-1991 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and 
Death of Secy.-cum-Registrar Gram Panchayat Dharbog, Shimla (H.P.) may file their 
claims/objections in this court on or before one month of publication of this notice in Govt. 
Gazette, failing which necessary orders will be passed.    
 
 Issued today on 27-07-2024 under my signature and seal of the court. 
 
 

Seal.    Sd/- 
Executive Magistrate-cum-Naib Tehsildar, 

Shimla(R), District Shimla (H.P.).  
 
 

__________ 
 

 
In the Court of Sh. Rishabh Sharma, Tehsildar, Shimla (Rural)  

District Shimla (H.P.) 
 

 Smt. Reeta Kumari d/o Late Sh. Chet Ram, r/o Village & P.O. Dharbog, Tehsil Shimla 
Rural, Distt. Shimla (H.P.).   
 

Versus 
 

 

 General Public . . Respondent. 
  
 Whereas, Smt. Reeta Kumari d/o Late Sh. Chet Ram, r/o Village & P.O. Dharbog, Tehsil 
Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in the court of 
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of 
birth of herself namely Reeta Kumari in the records of Registrar, Birth and Death of Secy.-cum-
Registrar Gram Panchayat Dharbog, Tehsil Shimla (R) (H.P.).    
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Sl. 
No. 

Name of the family member Relation Date of Birth 

1.  Reeta Kumari Self 22-01-1975 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of birth of above named in the records of Registrar, Birth and 
Death of secy.-cum-Registrar in Gram Panchayat Dharbog, Shimla (H.P.) may file their 
claims/objections in this court on or before one month of publication of this notice in Govt. 
Gazette, failing which necessary orders will be passed.    
 
 Issued today on 27-07-2024 under my signature and seal of the court. 
 
 

Seal.    Sd/- 
Executive Magistrate-cum-Tehsildar, 

Shimla(R), District Shimla (H.P.).  
 
 
 

__________ 
 
 

In the Court of Sh. Rishabh Sharma, Tehsildar, Shimla (Rural)  
District Shimla (H.P.) 

 

 Sh. Roshan Lal Sharma s/o Late Sh. Hari Nand Sharma, r/o Village Patiued, P.O. 
Anandpur, Tehsil Shimla Rural, Distt. Shimla (H.P.).   
 

Versus 
 

 

 General Public . . Respondent. 
  
 Whereas, Sh. Roshan Lal Sharma s/o Late Sh. Hari Nand Sharma, r/o Village Patiued, P.O. 
Anandpur, Tehsil Shimla Rural, Distt. Shimla (H.P.) has filed an application alongwith affidavit in 
the court of undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter 
the date of death of his mother — Jamna Devi in the records of Registrar, Birth and Death of Secy.-
cum-Registrar Gram Panchayat Anandpur, Shimla (H.P.).    
 
Sl. 
No. 

Name of the family member Relation Date of Death 

1.  Jamna Devi Mother 13-11-2012 

 
 Hence, this proclamation is issued to the general public if they have any objection/claim 
regarding entry of the name & date of death of above named in the records of Registrar, Birth and 
Death of Secy.-cum-Registrar in Gram Panchayat Anandpur, Shimla (H.P.) may file their 
claims/objections in this court on or before one month of publication of this notice in Govt. 
Gazette, failing which necessary orders will be passed.    
 
 Issued today on 27-07-2024 under my signature and seal of the court. 

 
Seal.    Sd/- 

Executive Magistrate-cum-Tehsildar, 
Shimla(R), District Shimla (H.P.).  
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CHANGE OF NAME 
 

 I, Paaras Dev aged 20 years s/o Smt. Laxmi Devi w/o Sh. Rahul, r/o VPO Bhadiara, Tehsil 
& Distt. Kangra (H.P.) declare that the names of my father and mother are wrongly entered as 
Rahul Dev and Laxmi Devi respectively in my school record, The correct names of my father and 
mother are Rahul and Laxmo Devi respectively. All concerned may note please.  
 
 

PAARAS DEV  
s/o Smt. Laxmi Devi w/o Sh. Rahul, 

 r/o VPO Bhadiara, Tehsil & Distt. Kangra (H.P.). 
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